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P | o The appllcant prays for rellef agalnst the 3

- | Delni TransportCorporatlon. _As held in . Shrr U.K. Slngh

| vs. Uhlon of.. Indla a,Othars ( AT, a 1986 c. A T 171),
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&ﬁ} B o present appllcatlon unless a notlflcatlon env1saged -
‘f -' | Co b/'; sub-section 2 of Sectlon 14 of the Admlnlstratn.ve .

) 2Tr1bunals Act 1985 1s issued. . The appllcatlon .
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.”_along w1th postal orders ete, is ,therefore,/returned_

to the appllcant for presentatlon before the approprlate

‘ forum.- Ordered accordlngly. ’
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